IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 1071-1072 OF 2011
(Arising out of SLP(Crl.) Nos.1510-1511/2009)

Rl TESH SAXENA & ANR. Appel | ant ('s)
: VERSUS
KI RTI SRl VASTAVA Respondent ('s)

(Wth CRL.M P. Nos.18091- 18092/ 2010)

ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
Parties.
3. During the pendency of these matters, the

parties were referred for nediation. At our request
Ms. Indira Jaisingh, |earned Additional Solicitor
General and Ms. Aparna Bhat, Advocate agreed to
nmediate in this matter and by their efforts, the
parties have agreed to obtain a decree of divorce by
mut ual consent. They undertake to withdraw all the

all egations nmade agai nst each ot her in the



2
proceedings. This is a part of the settlenent

bet ween the parties before this Court.

4. By the consent of the parties, the follow ng
cases are transferred to this Court:

(i) G & WC No. 189 of 2006, pending before
the Fam |y Court Judge at Bangal ore;

(it) MC No.1941 of 2007, pending before
the Fam |y Court Judge at Bangal ore;

(iii) Cl. Msc. No.130 of 2008, pending
before the Metropolitan Mgistrate 1, Traffic
Court, Mayo Hal |, Bangal ore;

(iv) Crimnal Appeal Nos.25129 & 25130 of
2009, pending before the Additional Cvil &
Sessions Judge (FTC-3), Mayo Hall, Bangal ore.

5. W have heard the |earned counsel for the
parties and talked to both the appellant and the
respondent. In the peculiar facts and circunstances
of these cases, we deem it appropriate to grant a
decree of divorce to the parties by mutual consent

di sposing of all the cases.

6. Accordingly, MC  No.1941 of 2007 is also
taken on Board and we convert it to one under
Section 13B of the Hndu Mirriage Act and grant

di vorce to the parties by nutual consent.



7. W make it clear that the appellant Ritesh
Saxena will have visitation rights to neet his son
from 10.00 a.m to 6.00 p.m on two Sundays in a
nonth, at the residence of the respondent Kirti
Srivastava. In case, for any reason, it 1is not
possible to have wvisitation on any particular
Sunday, then it would be on the follow ng Saturday
for the sane tine. The appellant Ritesh Saxena
would be at liberty to nove the Famly Court at
Bangal ore after one vyear, for longer visitation
rights, particularly during school holidays. The
Famly Court, after hearing all the parties, would
decide the request of the appellant for permtting
the child to stay for sonme tine with the appell ant

during school holidays.

8. The appellant Ritesh Saxena is directed to
continue to pay the nmaintenance of Rs.10,000/- per
nmonth to the respondent Kirti Shrivastava and the

sane shall be paid before 10" of every nonth.

9. Wth these observations and directions, these

appeals along with Cl.MPs. and all the transferred



cases are di sposed of.

10. The learned Additional Solicitor Ceneral M.
Indira Jaisingh and Ms. Aparna Bhat, Advocate have
spared their wvaluable tinme in exploring amcable
settlenent in this matter at our request. W place
on record our appreciation for their efforts. W
al so appreciate the positive approach of the | earned

counsel appearing for the parties.

( DALVEER BHANDARI )

( DEEPAK VERMA)

New Del hi ;
April 29, 2011.



